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ACT No. XXIT or 1868.

PASSED BY THE GOVERNOR GENBRAL OF INDIA ¥ COUNCIL.

(Received the assent of the Governor General on the 10th September 1868).

An Act to bring the Mauza Kheria, in the District of Agra, under the
operation of the general Regulations.

It is hereby enacted as follows :—

1. The Mauza Kheria shall be deemed to be annexed to the District of
Betonsion fo Mauza Khe Agra, and the laws and regulations established for the
ria of Acts and Regulations internal administration of the said District, shall have
in force in District of Agra- 1] fopce and effect in the said Mauza; and the
administration of civil and criminal justice, and the superintendence of the
settlement and realization of the public revenue, and of all matters relating to
rent in the said Mauza, are hereby vested in the officers for the time being

appointed by the Lieutenant Governor of the North-Western Provinces for the
said District of Agra. '

9. This Act shall be deemed to have come into
operation on the twenty-sixth day of July 1866.

Lommencement of Act,
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